(TO BE PUBLISHED IN THE GAZETTE OF INDIA EXTRAORDINARY PART I SECTION-1)

GOVERNMENT OF INDIA
MINISTRY OF COMMERCE AND INDUSTRY
DEPARTMENT OF COMMERCE

PUBLIC NOTICE NO.94 (RE-2005)/2004-2009
NEW DELHI DATED THE 27TH MARCH, 2006

In exercise of the powers conferred under paragraph 2.4 of the Foreign Trade Policy; 1% September, 2004 —315t March, 2009 and consequent to
relaxation of conditions stipulated in Col. 5 against S.No.143 of Chapter 44 in Table B of Schedule 2 of the Book Titled ‘ITC (HS) Classifications of

Export and Import Items, 15 September, 2004 — 315 March 2009 (as amended from time to time) vide Notification No.55, dated 27.03.2006 the
Director General of Foreign Trade hereby prescribes the following procedures to be followed for export of Red Sanders Wood in the form of log
procured through auction from the Government of Andhra Pradesh : -

(1)  Exporters who obtained Red Sanders Wood in the form of log through auction from the Government of Andhra Pradesh only may apply for grant
of export licence.

(i) The Prospective Exporters shall submit their application as per Aayaat Niryaat Form to the DGFT (Headquarters Office), Udyog Bhavan, New
Delhi.

(a) The application shall be accompanied by documents evidencing procurement of Red Sanders Wood in the form of log from the Government of
Andhra Pradesh.

(b) Export shall be made to M/s.Kyoei Trading Company, Japan or M/s.Radeep Services, Singapore only.

(111) M/s.Synthite Industrial Chemical Ltd., Ernakulam shall not be allowed to export Red Sanders Wood in the form of log procured from the
Government of Andhra Pradesh through auction.

(1iv) 354.98 MT of Red Sanders Wood in log form shall be allowed to M/s. Synthite Industrial Chemical Ltd., Ernakulam wherever they participated in
the tender for manufacture of value added products, export of which shall be allowed only as per Foreign Trade Policy.

( v) One time exemption will be applicable for a period of 2 months from 7t March, 2006.
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(vi )No re-sale of the Red Sanders logs will be permitted to anybody under any circumstances.

2. Application received within the stipulated period would be considered by the Export Facilitation Committee on merit for issue of Export
Licences for export of said items and shall be subject to any other condition, so imposed.

3. This issues in the Public interest.
(K.T. CHACKO)
DIRECTOR GENERAL OF FOREIGN TRADE
(Issued from F.No. 01/91/180/968/AM06/PC-III)
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By order etc.

Copy to all concerned :



(S.K. SHRIVASTAVA)
DEPUTY DIRECTOR GENRAL OF FOREIGN TRADE

(Issued from F. No. 01/91/180/968/ AM06/PC-I1I)



